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telephones are the,. In the waiting lIat In Kerala and 
only three lakhs connections will b. glv.n this y •• r. Sir, 
the present system Is prlmltlv. on. b.caua. the 
Departm.nt tak.s the plann.d dev.lopm.nt on the baals 
of waiting . list. My sugg.ation Is that the hon. Mlnlat.r 
can give Instructions to the D.partm.nt so that the 
developm.nt tak.s plac. on the baala of projections. 
Wherever necessity arls.s, It all depends on the w.ltlng 
itst now. The person who had r.glster.d hlms." for a 
telephone connection, may have to walt for thr •• to tour 
years or even more. 

MR. SPEAKER: Shri A.C. Jos, pl.ase come to your 
supplementary. 

SHRI A.C. JOS : My question is whether the 
Department will undertake their expanalon and 
development on the baals ot scientific projection of each 
area's necessity. 

SHRIMATI SUSHMA SWARAJ : I would Ilk. to t.1I 
the hen. Member that the planning Is not done on the 
basis of waiting list, planning Is don. on the basis of 
projection. We have undertaken a programme ot 
expansion in Kerala. We are trying all upgraded 
technologies In Kerala. We are also trying even the 
WILL Scheme. A pilot project has b •• n sanctioned In 
Kerala for that. The hon. Member must be asaured on 
that count that we are not doing that only on the baais 
of demand, but we are really doing It on the basis ot 
projections. 

Cellular Mobile Servlcea 

'62. SHRI VV. RAGHAVAN : Will the Minister of 
COMMUNICATIONS be pleased to atate : 

(a) whether the lapses committed by the Department 
of Telecom (DOT) causing a loss of Rs. 837 crore while 
giving out licences to eight private companies for 
operating cellular mobile services in the four metro. of 
Delhi, Mumbai. Calcutta and Chennai were detected by 
the Comptroller and Auditor General (CAG); and 

(b) if so. the details thereof and the action propo.ed 
to be taken by the Governm.nt against the culprits? 

THE MINISTER' OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI' SI,JSHMA SWARAJ) : 
(al A modified Draft AL''.:Iit Para (DAP) wa. rec.ived by 
the Department of T.lecom. (DOT) In January, 1998 in 
which a case' has been made out of a notional 10 .. ot 
Rs. 487.86 cror •• on account of defectlv. fixation of 
licence fee for th8: .ight licences granted to the private 
operator. for the tour metro citie •. 

(b) A. summary of the modified dret: audit p.r. Is 
given at para 1 of the statem.nt encloNd. At par. 2, 
the rea.ona for fixing the licence f •• baaed on the 
projected demand in 1992, and the call charg •• 
prevailing then are indicated. Th. matter la stili under 
correspondence with the Audit. 

Statement 

1. MODIFIED DRAFT AUDIT PARA RECEIVED IN 
JANUARY, 1988. 

Th. cont.ntlon of the D.G. (Audit) In the draft 
.udlt p.ra captioned "Und.r b.n.fIt of Ra. 487.38 cror •• 
to metro cellul.r oper.tor,· .r. aumm.d up .. 
b.1ow : 

"DOT did not m.k. r.allatlc proj.ctlon 01 
d.mand lor c.llul.r mobil. t.lephone 
aervlcea In lour metroa .nd fixed annual 
lumpaum Ilcenc. f •• tor flrat thr •• ye.rs on 
the baa Is ot gro .. 1y und.r atated projectlona 
ot demand mad. by on. of the bldd.rs. It 
also failed to Incorporat. aultabl. provision. 
In the IIc.nce .gr •• m.nt for charging hlgh.r 
IIc.nc. Ie. " the .ctual d.mand wu more 
than the projection. tor first three ye.rs. This 
unduly b.n.flted c.llular mobil. telephon. 
op.rators In lour m.tro. by more than R •. 
354.47 cror •• In tlxatlon ot IIc.nc. f ••. DoT 
also gave ben.flt rat. but not .nhenclng the 
lumpaum IIc.nc. t.. .ccordlngly." 

2. Th. contention of D.G. (Audit) aa mad. out In 
para (1) above, are not acc.ptable to DoT for the 
following r.alOna :-

(I) Th. C.llular Mobil. T.I.phon. S.rvlc. 
(CMT.) baaed of GSM .tandards which wa. 
proposed to be atarted In four m.tro. of the 
countly In .arly 90. wa. a new •• rvlce ev.n 
by global .tandards. Th.r. was no historical 
dsta bas.d on which accurat. demand 
projections could b. mad •. At b.st, • rough 
estimate 01 the number of .ubscrlbers and 
traffic In terma ot air tim. g.n.rated by th.m, 
could be made tor fixing the IIc.nce te •. The 
Gov.rnment wa. k •• n to IIb.rall •• the 
t.lecom .ector with • vl.w to attracting 
to reign direct Inv •• tm.nt a. well a. capital 
trom the domestic merk.t. In the c.llular 
bu.lne.s. Theretor., the DoT did not have 
the tim. avallabl. to c.rry out the detailed 
marked r •••• rch lis growth rate, the traffic 
volume, etc. vary accurat.1y to tlx the lieence 
tee. Some Inaccuracle. are In.vltable In .uch 
a .c.narlo and It .hould be con.ldered a. 
part of normal bu.In ••• flak. 

(II) The obl.ctlve ot the Gov.rnm.nt wa. to 
promote thl. new bu. In ... which wa. 
consld.red to ba v.ry attractive from the 
foreign Inveatm.nt angle. Fixing a very high 
licence f.e In the Initial yea,. would have 
Inhibited the market demand which In tum 
would r •• ult In lou of rev.nu. In terma of 
traffic volum •. The c.llular mark., Ie highly 
prlc. e, •• tlc. Th.refore, tor the flrat three 
years, a pr.determlned fixed .mount w., 
charged tor the first, .econd and third ynr. 
For the remaining .even y ..... , however, the 
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licence fee II to be computed based on actual 
subscriber numbers. Another reason for 
charging predetermined fixed amount for first 
three years, was to remove any uncertainty 
In the country. As soon as the market gained 
enough stability, the period of which Wal 
estimated to be three years, the licence fee 
Is to be baaed on actual number of 
subscribers. 

(III) The estimated loss of RI. 467. 36 crore. Is 
purely notional. Even If the point about low 
licence fee Is conceded, since cellular market 
is highly price elastic, the low licence fee no 
doubt resulled in private operators offering 
an affordable service to the customer, thereby 
stimulating demand as well as greater usage 
of the cellular service. The greater volume of 
traffic generated generally passes through 
DoT network. This additional volume of traffic 
between the cellular for the DoT as DoT 
network, would result in additional revenues 
lor the DoT as the private operator is required 
to pay to the DoT for the calls terminating in 
the DoT network. If this additional revenue 
taken Into account, the notional loss may 
turn out to be non-existent. Experience in 
other Circles have shown that a high licence 
lee invariably inhibits the market resulting in 
low customer base. Lower volume of traffic 
means lesser revenue for both the private 
operator and the DoT, thereby affecting the 
health 01 the industry adversely. 

SHRI V.V. RAGHAVAN (Trlchur) : The answer and 
the explanatory note attached to It are a clear example 
as to how the DoT tries to shield the officials responsible 
lor the lapse. The licence fee should have been linked 
to the actual number of subscribers. That is the easiest 
method. The DoT has control over them. But the DoT 
did not do that, Instead, they fixed licence fee on the 
assumption 01 subscribers, with the result, the actual 
number turned out to be five time higher than the DoT 
assumption. 

Again, the companies Increased the subscription 
tariff Irom Rs. 1.10 lor ten seconds to Rs. 1.40 for ten 
seconds, an increase' 6f '27 per cent, but the 
corresponding revision in the licenc~ lee has not been 
made. 

Sir. 

MR. SPEAKER: Please come to the question. 

SHRI V.V. RAGHAVAN : This Is a part of my question, 

The corresponding Increase must have been made 
in the licence lee also. There Is a lapse on the part of 
the officials of the DoT. Would the hon. Minister go into 
It personally and examine as to who are actually 
responsible tor the lapse? Dr. Murll Manohar Joshi Is 
Ilttlng there. He knows thst they do not even care to 
examine the audit objections serloully. They do n~t 
even care to examine the Public Accounts Committee s 

reports. Ask Dr. Murli Manohar Joshi because he has 
umpteen number of examples from the DoT. 

{TranslatIon] 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, 
first of all, I would like to auure the hon'ble Member 
Shrl Raghavan that we are not replying here to save 
the skin 01 any officer 01 Department of 
Telecommunication. As far as licence fee Is concerned, 
I would like to Inform the House through you that cellular 
Mobile phone was being Introduced first time in India 
at the time of fixing of licence lee. It was, therelore, 
thought whether there will be demand of cellular phone 
or nol. II we want to bring revolution in the field 01 
telecommunication and also want to introduce cellular 
phone, then while fixing the licence fee for the initial 
ten years, It may be done In such a manner that lor the 
first three years some amount may be fixed and for the 
subsequent three years licence lee may be linked with 
the customer number. Initially, due to the fixed licence 
lee cellular operators will come lorward and the demand 
will be created In the market. Later on, after three years, 
a fixed amount of 5 or 6 thousand as decided by the 
department will be charged from the customer as Licence 
lee. The decision 01 fixing lower licence fee for the 
initial three years has been taken to create a new 
demand In the field of cellulars. There Is an audit para 
on this Issue. I would like to tell Shri Raghavan that 
Department cannot adopt an Indifferent attitude towards 
the audit para and If It does so, It will be wrong on the 
part 01 the Department. I would like to assure the House 
on my behalf that the para Is stili a draft audit para. The 
details 01 the draft audit para which I have given In the 
House has already been sent to the Comptroller and 
Auditor General and the reply is still awailed. If CAG. 
accepts our reply, then the draft audit para, will be 
dropped and If it is not dropped then the responsibility 
will be fixed. Proper action will be taken but stili It Is nor 
an audit para it Is only a draft audit para. Whatever 
inlormatlon has been placed in the House has also 
been sent to CAG. 

{English] 

SHRI V.V. RAGHAVAN (Trlchur) : Sir, I am very glad 
that Sushma Swaraj has taken the additional charge 01 
Ministry 01 Communications. My request Is that please 
spare more time to this Department. There exists an 
unhealthy tussle between the Telecom Regulatory 
Authority 01 India and DoT. It has reached and ugly 
stage. The tussle Is going on. Please try to Intervene 
and end this tussle as soon as possible. 

{TranslatIon} 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, 
first of all, I may tell you that the Hon'ble Member 
should not worry that due to the Information and 
Broadcasting Ministry, my attention will be diverted from 
telecommunication. I will reply to' whatever you ask. You 
have asked about T.R.A.I. Although this 'question Is n01 
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at aR r.lated but just to make you aware of my hold 
over the ministry of t.lecommunlcatlon. I can t.1I the 
Hon·bI. M.mb.r that there Is no tussle betw •• n T.lecom 
Regulatory Authority of India and Department of 
Tefec:ommunlcatJon. Th. dlacuaalon b.tw .. n the two i. 
on the interpretation whether Gov.mment Is working 
under T.RA.I .... leena.r or u a a.rvlce provld.r. We 
have moved the oourt on thla subject. H.arlnga have 
be.n completed In the High Court and judg.m.nt ha. 
been r....-ved. 

Sine. the Governm.nt and Telecom Regulatory 
Authority of india cannot decide Its Int.rpr.tatlon among 
th.ms""". LIc.ns.r Is also und.r th.lr control. The 
Court had given Ita judg.m.nt and. therefore. out 01 
court aettl.m.nt Is also not possible by Intervention. 
Th.re'ore, w. have r.f.rred this maner of giving 
Int.rpr.tatlon to the High Court. There Is no other 
dispute. The dlsput. Is only regarding Int.rpretatlon. 
This dispute will come to an end when we receive 
Interpr.tatlon from the High Court. Hence you .hould 
not worry that being a Minister of Information and 
9~adcastlng, I am not paying any anentlon toward. 
t.lecommunlcatlon. 

[Engliah} 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkll) 
Sir, the modified dratt audit pera mention. of ·gro •• 1y 
und.ratated projections of d.mand made by one of the 
bidders·. Who is r •• ponslble for this? 

There Is a provision In the agreement that the fee 
cannot be Increa.ed for the first thr •• y.ars. The draft 
audit para .ay.: ·It also failed to Incorporate suitable 
provisions In the licence agreement for charging higher 
licence fee If the actual demand a. more th.n tha 
projections for the flr.t three y.ar •. This ha. resulted In 
a huge loss to the Department". 

I would like 10 request the hon. Minister to look Into 
the.e two aapects. Bued on the draft audit para, the 
Department can fix up the responsibility. 

[Translation} 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker. Sir. the 
Qu .. tIon which la raised by Hon'ble Memb.r I. the 
sam. aa raised In draft audit para. He ha. not raised 
any new point and I h.d given Ita reply In the beginning. 
In the beginning w. did not know the .xact demand. It 
Is true th.t demand Is more a. compared to e.tlmated 
demand. Hence today you can use this word that we 
had under-projected It and under •• tlmated the demand. 
Later on It app.ared that w. hava under aatlmated the 
demand but as far aa the que.tlon of Incre •• lng the fee 
Is concemed, we have made provlalon to Incr .... f •• 
• tter 3 ye.ra. We were d.cidlng to fix licence f •• for t.n 
y .. r. and not for three ye.,.. W. h.ve not m.de any 
provision to Incr •••• !!.~...,. 3 ye.r •. While deciding 
LIc.nce F .. for 10y.ars In which a provlalon wa. 
made to link these service. with cu.tom.,. aft.r 3 yea,. 

because during thla p.rIod of three y.a,., demand will 
.tabilize. Audit para w.. made for that only and the 
reply which I have glv.n here, h •• alr.ady been aent 
In writing. Let the reply come, only then Uability can b. 
fixed. R.aponalbillty can b. fixed only wh.n audit para 
appears finally. At pr.,.nt only draft para hal b •• n 
pr.par.d. C.A.G. h .. not yet pr.par.d audit para. 
If C.A.G. I. aaU,fI.d with our reply. the para will 
be dropped. Otherwl.e para will be draft.d and 
atter that the qu •• tlon of fixing r •• pon.lbllity will 
arise. Right now, It Is not opportune mom.nt to fix 
responalbllity. 

SHRI HARIN PATHAK : Mr. Speak.r, Sir. C.llular 
Service. are being made available on large .cale In 
the country for the p.st 2 y •• ,.. As far a. question of 
Department of T.lecommunlc.tlon and Gov.rnm.nt Is 
conc.rn.d, they ar. paid their f .... Th. for.lgn 
companies or Indig.nous comp.nlea charg. higher fe.s 
for the service. which th.y provide to ceBular telephone 
holde,.. Sometlm •• they ev.n ch.rge R •. 8/- or 
Rs. 181- p.r mlnut •. By paying Ilcenc. f.e to govemment 
two comp.nle. st.rted th.lr work In dlff.r.nt m.tro elite. 
I would like to know wh.ther th.y h.v. b •• n provided 
with necess.ry equlpm.nt or not In tho.e metro cities? 

{Engliah] 
May I know whether they h.ve .Iready In.talled 

n.c .... ry equipment In dlff.rent cltle, and metro clti., 
10 that th.y c.n provide b.n.r •• rvic •• 10 the cenular 
phon. hold.,.. " they have not don. 10, then I would 
like to know wh.ther the Government or the Departm.nt 
hal .ny control ov.r thole companle.. In ca.e .uch 
companle, faU to provide b.n.r .ervlC •• to the cenuler 
phone holde,.. " the Government do not have .ny .uch 
control. th.n the .uf1.re,. wlU b. the cellul.r phone 
hold.r. who pay v.ry heavy prlC.. I am one of the 
pe,.ona who live In Ahmed.bad City and who has a 
cellul.r phone also. My r.aldentlal are. is hardly thr .. 
kllom.tres. From the town or the centr.1 area. but It III 
I am not genlng bett.r t.cllltl ••. 

So. my .p.clflc qu •• tlon Is whether the Departm.nt 
ha •• ny control over tho.e companies In ca •• they do 
not h.ve prop.r Inlt.llatlon of equipment or th.y do not 
provide bener .ervlce •. 

{Tr.n.,.flon] 

SHRIMATI SUSHMA SWARAJ : Mr. Sp.ak.r, Sir, 
hon'ble M.mber he, raised two que.tlona-one re,.t •• 
to higher charge •• nd the oth.r relate. to the •• rvlce. 
H. has alao asked wh.ther Govemm.nt hu any control 
ov.r the .. comp.nl •• or not. Aa r.garda the flrat 
qu •• tlon, u It Involv •• capping they cannot ch.rg. 
more than this but " aomeone wants to charg. I ... , h • 
c.n do '0. As far •• the qu •• tlon of gov.mm.nt control 
Is conc.rned, , would like to tell the hon'ble Memb.r 
that th.r •• xlsts competition In the marke1 and It Is the 
m.rk .. torce which decld.i a. to which •• rvlce provider 
wi •• t.y In the market. Govemm.nt cannot decide thll 
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by way of control. For thla purpo •• In .v.ry circle two 
partlel wer •• mployed, competition II going on and If 
cu.tom.r I •• aU.lled with the .ervlce he will k.ep the 
c.llular otherwlae he win r.turn It and If h. Ia .atlafled 
with the service of the other, th.n he will ule that. It Ia 
correct that .uch complalnta are recelv.d and 
government certainly pay. attention to th.m. In 
prlvatlsatlon, It Is the comp.tltlon and not control which 
d.clde. a. to which •• rvlc. provld.r will .tay In the 
market and who will quit. 

[English) 

SHRI PRITHVIRAJ D. CHAVAN (Karad) : Let me 
first come b.ck to the Audit Para and the draft reply of 
the Government. There are two I'1aln Is.ues. The first Is 
the low tariff which was fixed .t the bidding by one of 
the bidders. It Is a very serious charge. eefore the Audit 
Paras get fln.lIsed, the Government .hould have looked 
Into the charge as to whether on p.rtlcular bidder had 
influenced a low dem.nd projection. That Is the flr.t 
ch.rge In the Audit P.ra. 

The second charge Is that when the call r.tes were 
Increased, the cellular phone providers got much more 
revenue. At that Ume also, there was no question about 
changing the licence fee. The Government .hould have 
seriously looked into that. 

My question Is whether the Government will .llow 
MTNL or any other public sector company to enter the 
cellular phone field. Right now, they are not allowed to 
do 11 but the MTNL wants to enter Into It. I would like 
to know whether the Government will allow It. 

{Translation] 

SHRIMATI SUSHMA SWARAJ : Sir, let me reply to 
your second question .s to whether MTNL will enter the 
lield of cellular phone or not. This m.tter I •• Ire.dy 
pending in the Court. The question of TRAI Is related 
with this and the judgement of the court is awaited. The 
arguments or hearing In the case are over and MTNL 
wants to enter the field of cellular phone. There Is a 
stay In this case and thl. matter Is pending In the court. 
After judgement, this matter will be decided. This matter 
Is al.o under con.lder.tlon of the C.A.G. The Issue 
regarding bidder. was also raised and projection w •• 
given that only 4000 people will opt for cellul.r. In the 
light of these thing', dem.nd was projected and 
decision was t.ken. In the rem.lnlng tenders .Iso the 
demands of oth.r people w.r. r.fI.cted. Only wh.n w. 
know whether one or more bldd.rs h.d Influenced the 
d.cl.lon, wh.t w •• the po.ltlon of rem.lnlng t.nder. 
b.cause their number was 100 and whether the 
proJection. of oth.r t.nder. were equ.1 or more than 
that only then the reply of these things can be given. 

{English] 
SHRI P.C. THOMAS (Muvattupuzha) ; The long 

an.we, of the hon. Mlnlst.r I. good enough but w. find 

th.t the •• tlm.ted lOll of R •. 467.36 crore i. found to 
be purely notion. I. I would say that this Is a very serious 
aspect In which sever. I multln.tlonals as well .. other 
private companies were Involved. Th.r. has been at 
le.st an attempt of embezzlement of funds In this c .... 
This hal to be taken very serious note of. We all know 
that the ruling party who w.r. on this Iide had wa.t.d 
almost a month of the Se.slon just on this matt.r wh.r. 
a bigwig or a h.avywelght-who Is unfortunat.1y v.ry 
clos. to the Government now-was Involved In a v.ry 
serious crime. 

MR. SPEAKER; You please put your supplementary. 

SHRI P.C. THOMAS; He Is yet to be chargesh.ated 
and further inquired Into. I think when this is the case 
and when the DoT Is short of funds, as you have said 
In the previous answer, you are not In a position to 
k.ep pace with the demands as far as DoT I. 
concerned. So, I would s.y th.t the .mbezzl.ment or 
the taking away or the mlsaccountlng of Rs. 467.36 
crore has to be taken very serlously.nd some action 
has to be t.ken. I would like to know through the hon. 
Sp.aker wheth.r, In particular case, the Government 
would be plea.ed to appoint a Committee of Parliament 
to go Into whole question of embezzlement of funds In 
the ca •• s concerning the DoT, and also the c •••• 
conc.rnlng tb. on. which I had alr •• dy mentioned, to 
have • proper Inquiry Into the matter so that the truth 
can b. found out, the guilty can be punished, and 
proper .ervlc. can be provided to the people. 

[Translation] 

SHRIMATI SUSHMA SWARAJ : Mr. Speak.r, Sir, let 
m. first asaure the hon'ble Member that we ar. not 
taking thl. c ... lightly rather we are taking It with as 
much .erlou.n ••• as you have rai.ed thl. qu •• tion. 
Secondly .s r.gard. the .mbezzlement of fund. which 
you have mentioned, that ca.e was already pending In 
court, It Is sub-judice and, hence, I do not want to make 
any comment on that. As regards the third point which 
you have raised, we have deliberately used the word 
notional becau.e by multiplying the total cu.tomers with 
5000 we find that there Is a loss of R •. 467 crore 
whereas there are many other things alao which ahould 
be accounted for. For exampl., the charges of .Ir time. 
At that time w. did not know that Inatead of 4000, 
22000 peopl. would .ubacrlb. to cellular a.,vlce. It Ia 
true that 22,000 people opted for c.llular but .t that 
tim. It b.lng a n.w thing and the market also b.lng 
new, we w.re not .ure wh.th.r It would look attractlv. 
or not .nd, henc., w. proj.cted c.rtaln demand which 
proved to be under demand later on. That Is why we 
used the world 'notional'. A. I haw said C.A.G. which 
Is a con.tltutlonal authority Is considering the matt.r. 
Th.r.for., It do.. not a.em to me that th.r. Ia a ne.d 
to con.tltut. parllam.ntary ~ommltt •• for thla purpoa •. 
L.t the r.ply com. from C.A.G., after that action wll be 
taken on thia. 


